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$~31 

* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

            Date of decision: 16.10.2025 
 

+  W.P.(C) 15378/2025 & CM APPL. 63037/2025 

 SUNIL KUMAR BANSAL AND ORS          .....Petitioners 

    Through: Mr. S.S. Parihar, Adv. 
 
    versus 
 
 UNION OF INDIA  & ORS.        .....Respondents 
    Through: None. 
 
 CORAM: 
 HON'BLE MR. JUSTICE NAVIN CHAWLA 
 HON'BLE MS. JUSTICE MADHU JAIN 
 
NAVIN CHAWLA, J. (ORAL)

1. By way of the present petition, the petitioners have challenged 

the Order dated 15.01.2024 passed by the learned Central 

Administrative Tribunal, Principal Bench, New Delhi (hereinafter 

referred to as the ‘Tribunal’) in O.A. No. 05/2024, titled Sh. Sunil 

Kumar Bansal (Ex-Serviceman) & Ors. v. Union of India & Ors., 

whereby, the learned Tribunal was pleased to dismiss the said O.A. 

  

2. In the said O.A., the petitioners had challenged the condition 

contained in Para 5.6.1 of the Recruitment Notice dated 01.09.2023 

issued by the Staff Service Selection Commission for the post of 

Constable (Executive) in the Delhi Police Exam-2023. 

3. The impugned order was passed in January 2024; however, 

though the present petition was filed on 17.04.2024, it remained under 
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objections and was listed before this Court for the first time only on 

08.10.2025, that is with a delay of almost two years. 

4. In view of the passage of time, and considering that the matter 

pertains to a recruitment process, which must have long since 

concluded, we do not deem it appropriate to entertain the present 

petition on account of delay and laches. 

5. At the same time, we leave the question of law and the 

challenge of the petitioners open to be adjudicated by the learned 

Tribunal, if and when such an occasion arises afresh, remaining 

uninfluenced by the Impugned Order passed by the learned Tribunal. 

6. This petition, along with the application, is disposed of in the 

above terms. 

 
NAVIN CHAWLA, J 

 

MADHU JAIN, J 
OCTOBER 16, 2025/prg/RM/DG 
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